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C. A No. 2626-2629 OF 2003

| TEM No. 42 Court No. 11 SECTI ON XI A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Cvil Appeal No.2626-2629/2003
P. V. HEMALATHA Appel I ant (s)
VERSUS
KATTAMKANDI P. MALI ACKAL SAHEEDA & ANR. Respondent (s)

(Wth prayer for interimrelief)

Date : 24/11/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE BRI JESH KUVAR
HON BLE MR JUSTI CE ARUN KUVAR

For Appellant (s) P. V. Di nesh, Adv.

A. Raghunat h, Adv.
For Respondent (s) Mahesh Agrwal , Adv.
Ri shi Agrawal , Adv.
E. C. Agrawal a, Adv.

Ss% =%

M. P.N Ramal i ngam Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

The appeal s are disposed of in terns of the signed order.

( Sar oj bal a)
PA to Addl . Registrar

(Prom | a Nagpal)

Court Master
(The signed order is placed on the file)

I N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NGCs. 2626-2629 OF 2003
P. V. Henal at ha Appel I ant (s)
Vs.
Katt ankandi P. Maliackal Saheeda Respondent ( s)
& Anr.
ORDER

The | earned counsel for both the parties are present and inforned that the matter has been set
tled out side the Court between the appellant and the first respondent. A joint affidavit/nmem
orandum of conproni se has al so been filed which is on record. The appeal is disposed of in't
erns of the conpronise which shall formpart of the decree.



(ARUN KUVAR)

NEW DELHI
NOVEMBER 24, 20083.



